
^0•

)!)-

IN THE CENTRAL ADFlIIMISTPATlUE TRIBUNAL
PRINCIPAL 8EWCH: NEki DELHI

DATE DF DECI3IDW

1) O.A. No.143/86

y

\

Shri Jai Singh Rauat ,, ^Applicant

Us«

U,0,I, & Others Respondents

2) O.A, 165/85

Nrs. Vasentha Kumari .. Applicant

Us.

U,.D,I. ~ Pl/OK; B Respondents

For the applicants , Shri Anil Suhxa Sardy

For.the respondenta shri A.K» Behra

CCRAf'l?
•••IIIIIILUI if«i. ^

Hon'bls justicG f'lr. Ram Pal Singh, Vice Chairman(D)

Han^ble Shri I.P. Gupta, flember(A)

1. Whether reporters'of local papers may be allQwed to see the
judgement?

2» To be referred to the reporter or nst?

JUDGEf'lEfjT

(Delivered by Hon'ble Shri I,P. Gupta, f%mber i(A)

By this tommon order, the two O.As (143/86 and 185/86)

are being considered together.

2»- The applicants in the aforesaid 0»As were appointed ae

Cleri< Grade—II between 1901 to 1984^ Their services were terminated

during 1906. Hoiuever, by interim order issued by the Bench, they have

continued in service. Thus, tha applicants have been serving for about

a to 1C years. ^

3. The learned counsel for ths applicants contended that they

were duly appointed on their names having been sponsored by the Employ

ment Exchangs and after due teats, and, therefore, they should be

regularised,

The learned counsel for the rsspondents contsnaiQd that the

regular recxuitment to the post of Clerk Grae!e-Il is rnade on the reconpendg-

tians of the Staff Selection Commission and the applicants did not compete

through the sxamination conducted by the Staff Selection Commission. He

added that the applicants uiers even given one er two special chances . •
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to qualify in special qualifying examinatien conducted for ad hoc

employGesa 8ut, they could not qualify. Therefore, tht3 termination

of thsir services had to be resorted to,

•5» On analysing the abpue facts, use find that the termino-

tion does not appear to have resulted from their replacemants by regu

lar employees who were recommendsd by the Staff Selection Commission#

The termination orders do not specify that slice the regularly recommended

candidatss had to be accommodate'̂ , the applicants ware to yield place
for them. The applicants have served for long years and it would be

in canscnance with the policy enunciateii in the case of Dethanami &

othsss Vs. U.Q.I & Others (1989(2} ATJ 364) that the applicants before

their services are terminataa are given yet another oppertunity ta qualify

in the examinatiGn conducted by the Staff Selectisn Caronissian by " '

waiving off the age limit for purposes of eligibility to the extant of

the continuous ad hoc service they have rendered,

5a The interim order pasaed earlier uiill merge inta this

order#

7» IjJith the above directions and orders, the D.Aa ars dis

posed of u/ith no order as to costs.

^Lm
(I.p. GUPTA) ^ (RAn PAL SIWGH)

MEr'iaER(A) UIC£ CHAIRMAN (0)


